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http://www.w3.0rg/2006/12/ xml-c14n11

XPath - RFC 3653

TEFHUHTAL-UFAUHUA SY1aL (TFTHUAd) 60T 1.0. Tseg 34T
http://www.w3.0rg/TR/1999/REC-xslt-19991116

gEaTerT ey qerafied AT wrafteq @ s <@ 4T s

FHT gEATEAT WHTTIA

(Frzam) TFw.509 A3 sidwriwrT wnteds fRAgiar & Sgar i

A% FoIT TAET JreuHT FHETE-1 ST 1.5

Tfret 7+ e uadt §t-256, 11-384, a1 f-521
Aetafer geame ey 1. THFTUHUATATH ACTFT 6283 T XAJES

2. TFIUHTASATT AUHHT 6283 3fT PAJES XAdES % am9
Y =T A S % TR A § AT arowt 3161

12. THFIUAUS FHT TEATER T g Beeaw ol s & s g 1w v fAsrga g, srafq - —

<Signature ID?>
<Signed Info>
<canonicalization Method/>
<Signature Method/>
(<Reference  URI?>
(<Transforms>)?
<Digaat Mathad>
<Digest Value>
</Reference>+
</Signed Info>
<Signature Value>
(<KeyInfo>

(Key Name)

(Key Value)
(Retrieval Method)
(<X509 Data>

(X509 SKI)

1
4
i
I
|
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(X509 Subject Name)
(X509 Certificate) ;
(X509 CRL)
| (X509 Digest) - |
| </x509 Data>)

</Keyinfo>)

(<Object ID?>)*

</Signature>

ST "?" R AT UF 91X IS G HT IATAT § ; "+ Ueb 41 stfDen srre worafdfr 96 = =xarfar & ; afr
A AT A 1R Iufda g & qqtar g |

13. I FETER Fed T H.— FEATAT TS AT GEATE TEY ¥ qTed SAHHT FEATE G s TATIA
&t OfF feee g sl Rafafaa anteds Raidr F off saer arf, stafq -

(i) T gerea e F e gEar s afdffa F aefim S sidederd anteds
fogia ;

(i) s fwemrs ¥ fore wa.509 wamora AifY ;

(iii) EEATAT TYEIE ; :

(iv) saroftsor gt (fio) F Fro siaesa ywoes gfRafd D @froadt) dar
wrteds R ;

(v) sEToree st (div) ¥ forg a9 @i Jar arteds fAgia |

[T, . 19/26/2015-H11T]

dy4d w4, orT< wier

MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(Department of Electronics and Information Technology)
NOTIFICATION '
New Delhi, the 25th August, 2015

G.S.R. 660(E).—In exercise of the powers conferred by section 87 of the Information Technology Act, 2000
(21 of 2000), the Central Government hereby makes the following rules, namely:—

1. Short title and commencement.—
(1) These rules may be called the Digital Signature (End entity) Rules, 2015.
(2) They shall come into force on the date of their publication in the Official Gazette. %

Definitions-—(1)In these rules, unless the context otherwise requires,—
(@) “AU” wwans the Information Tachnalngy Act. 2000(21 of 2000);

(b)  “canonicalisation”, in relation to a xml digital signature, means the process of converting electronic record that
has more than one possible representation into a ‘standard’, ‘normal’, or ‘canonical form’ in which the variations
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in representation of electronic record shall be standardised by applying consistent rules, primarily as part of the
xml digital signature creation and verification processes;

(c) “counter signature” means a signature on a previous signature in a series of signatures, affixed after the
verification the signature on electronic record and subsequent signatures on previous signatures serially;

(d)  “detached signature” means the signature that is stored independent of electronic record being signed,

(e) ‘“digestmethod element”, in relation to a xml digital signature, means the digest algorithm to be used for the:
original data object or transformed, if any ‘xml transforms’ exists;

(f)  “digestvalue element” means the value of the digest;

(g) "end entity” means the subscriber or syétem on behalf of the subscriber in whose name the Electronic Signature
Certificate is issued;

(h) ‘end entity signature" means authentication of any electronic record by an end entity by means of a digital
signature, electronic method or procedure in accordance with the provisions of sectione 3 ar 2A of the Act; |

(1) “enveloped signature” means envelopmg of the signature and the initial electronic record into another
electronic record;

: ()  “enveloping signature” means a signature over a electronic record that is referenced and contained within the
signature element;

(k) “initial electronic record”, in the context of xml digital signature process, means canonicalised and transformed
form of signedinfo;

()  “keyinfo element” means an element that enables key information to be packaged along with the signature
element;

(m) ‘"long term signature" means a signature element that is made verifiable for a long term by lmplementing
measures to enable the detection of unauthorised alterations of signature;

(n) “manifest element”, in relation to a xml digital signature, means a structure to carry a list of reference elements
processing model defined by the application;

(o) ‘“object element” means an optional element of xml digital signature, which is used for enveloping signature

1 whara tha data objoct being signed is included in the xmlj

(p) "ocsp responder” means an online service that provides revocation status of a digital signature certificate;

(q) "online certificate status protocol" means an online certificate-revocation checking protocol that enables relymg-
parties to determine the revocation status of an identlﬂed digital signature certificate;

(r) ‘“perallel signatures” means one or more independent signature over the same electronic record in which the
ordering of the signatures is not important;

(8) ‘“reference element”, in relation to a xml digital signature, means an element that carries a references to data
objects, an optional list of transforms to be applied prior to digest (xml transforms), digestmethod and
digestvalue value of referenced data objects;

(t) “signedinfo”, in relation to a xml digital signature, means an element that contains a set of . information to be
signed for creating an xml signature, where it shall contalns references to the data object that includes the’
canonicalisation and signature algorithms;

(u) “signature” means digital signature or xml digltal signature;

(v) “signaturevalue" meang an alament that the actual value of the digital signatuiv,

(w)

= _’
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“signaturemethod " means an element that contains the algorithm used for signature generation and this
algorithm Identiﬂes all cryptographic functions involved in the signature generation;

v

L 1)
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(x)

)

(@)

(2za)
(2b)

(z¢)

(2d)
(ze)

(2f)

zg)

(zh)

@)

“signatureproperties” means an clement that provides a way to carry additional information about the signature,
such as a time stamp or any other information which are defined by application;

"time stamp” means a notation that indicates the correct date and time of an action and identity of the person or
device that sent or received the time stamp and is enforced using time stamp token;

"time stamp token " means a cryptographically secure confirmation generated by applying digital signature of a
time stamping service provider that includes the time when the confirmation was generated;

"time stamping service provider " means & trusted entity authorised to generate time stamps;

“xml"” means Extensible Markup Language that provides a standard methodology with formal syntax to identify
elements of information, describe the structure of data and also to store data in an independent manner, shall
have the following properties,—

(i) with xml, content and presentation are separate;

(ii)  the structure of xml data in a particular context is described using either xml schema or a document
type definition;

(i)  xml schema or a document type definition are stored separately from the xml document itself  and can

be used to validate a given axml duvument fui vunfunanes,

*xml digital signature element” means an element that defined by standard xml schema for capturing the result of
a digital signature operation applied to arbitrary data in xml format, shall satisfy the following,—

()  xmldigital signature element shall exist as a standalone document or envelop the data object that it signs;

(i)  xmi digital signature element shall have signedinfo, signaturevalue, keyinfo, object and has id attribute
of type child elements in order in which they appear;

“xml digital signature” means the digital signature on xml electronic record;

“xml document” means a document with xml logical and physical structure that is used to carry data elements,
composed of declarations, elements, comments, character references, and processing instructions and a physical
structure composed of entities, starting with the root, or document entity;

“xml schema” means a set of pre-defined or user defined keywords and their attributes arranged in a structured
manner, shall satisfy the following,—

(i) should be used for a particular purpose where as a schema describes the structure of an xml document and
prowdes specification of element names that indicates which elements are allowed in an xml document.
and in what combinations; and

(if) should provide extended functionality such as data types, inheritance, and presentatlon rules and default
values for attributes;

“XMI ransTorm” means an element that specity an optional ordered list of processing steps applied to the data
objects before it was digested where the transforms include canonicalization, encoding or decoding, extensible
style sheet language transformations, xpath filtering, and xml schema valldation;

“xml namespace” means a uniform resource identifier (uri) reference where the mechanisms descrll;ad in the
specification  are used in xml documents as element types and attribute names and also to use various xml
vocabularies without having name collision.

Words and expressions used herein and not defined but defined in the Act shall have the meanings respectively

assigned to them In the said Act.

3. Manner of authentication of information by means of digital signature.—A digital signature shall,—

(a) be created and verified by cryptography which concerns with transforming electronic record Into seemingly

unintelligible forms;

(b) use Public Key Cryptography, which employs an algorithm using two different but mathematical related

(©)

keys; one key (called the private key) for creating a digital signature and another key (called the public key)
for verifying a digital signature;

use an hash function for creating and verifying a digital signature which required to make digital signature
generation and verification efficient. . : .

4, Creatlon of digital signature.—(1) The signatory shall, while signing an electronic record or any other item of
information. first apply an hash function in the signatory's hardware ar saftwara
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(2) The hash function shall produce a hash result.

(3) The signatory's hardware or software shall then transform the hash result into a digital signature using signatory's
private key and signature algorithm.

(4) The contextual information like date and time, shall be then made part of the digital signature.
(5) The counter signatures or parallel signatures or both may also be applied to electronic record.
(6) The following information may also be a part of signature,—

(a) the signatory’s public key signature certificate(s);

(b) the public key certificate(s) of the licensed Certifying Authorities which used to verify the authenticity of
the digital signature certificate issued to the signatory;

(c) the self signed certificate generated by the Controller used to verify the authenticity of the public key
certificate of the licensed Certifying Authorities;

(d) the certificate revocation list(s) maintained by the licensed Certifying Authorities, and the controller which
is used to check whether the digital signature certificate has been revoked under section 38 the Act;

(e) online certificate status protocol responder certificates and online certificate status protocol responses that
may be used in lieu of certiricale revocarion ist.

(7) To create long term valid digital signature,—

(a) a timestamp shall be applied initially to the signed data including the certificates and revocation
information;

(b) ensure that initial time stamp shall cover all the data and signature(s);

(c) a nested time stamp option shall be used to ensure signature validity past the time stamping service
provider's (tssp) key or algorithm expiry where the nesting of time stamps implies that a subsequent time
stamp shall be applied to the prior time stamp;

(d) signature(s) and time stamps may be embedded in the data itself or stored separately as standalone.

5. Verification of digital signature.—(1)The verification of a digital signature shall be accomplished by computing a
new hash result of the original electronic record by means of the hash function used to create a digital signature and by
using the public key and the new hash result, the verifier shall check—

(a) if the digital signature was created using the corresponding private key and shall be applicable for parallel and
counter signatures applied on the electronic record, if present;

(b) the time when the digital signature was created.

(2) To verify counter signature, the signature on electronic record and thereafter signature on previous signature serially
shiall Le v ificd,

(3) To verify parallel signature, signature on electronic record shall be verified independently.

(4) To verify long term signature, the initial timestamp and all subsequent time stamp applied on the each prior
timestamp shall be verified.

6. Verification of Digital Signature Certificate.—(1) The self signed certificate generated by the Controller, which
begins the trust chain for the public key infrastructure, shall be used to verify the authenticity of the public key
certificate of the licensed Certifying Authorities.

(2) The public key certificate of the licensed Certifying Authorities shall be used to verify the authenticity of the
digital signature certificate issued to the subscribers.

(3) The certificate revocation list maintained by the licensed Certifying Authorities shall be checked to confirm
whether the certificate of the licensed Certifying Authorities is valid or whether it has been revoked under
section 38 the Act.

(4) While verifying the validity of a digital signature the corresponding digital signature certificate shall chain up
through the public key certificate of the issuing Certifying Authority to the self signed certificate of the
Controller and if any of the certificates in the trust chain is not trusted the signature shall not be verified.

(5) The Digital Signature Certificate shall be verified with respect to time of signature created.
(6) The chain of certificates shall be verified in accordance with the standards specified in rule 7.
(7) If the certificate validity is less than one hour, the checking of revocation list shall not be required.
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7. Digital signature standards.—The most important standards that shall be applicable for different activities
associated with digital signature functions are as under—

Products Standards

Cryptographic hash function SHA-2 as specified in FIPS 180-4

RSA Public Key Technology PKCS#1 RSA Encryption Standard ([2048, 4096
bit]); Version 1.5

Encryption and digital signature PKCS#7, CMS

Validation of Digital Signature Certificate RFC 5280

ECC curve NIST P-256, P-384, or P-521

Long term signature formats 1. CAJES RFC 5126,
2. PAdES with CAdES

Time stamp token As specified RFC 3161

8. Manner of authentication of information by means of xml digital signature.— A xml digital signature shall,—

(a) be created and verified by cryptography which concerns with transforming electronic record into seemingly
unintelligible forms;

(b) use Public Key Cryptography, which employs an algorithm using two different but mathematical related keys,
one key (called the private key) for creating a xml digital signature and another key (called the public key) for
verifying a xml digital signature;

(c) usean cryptographic hash function for creating and verifying a xml digital signature;

(d) use canonicalization and xml transformation to create standard electronic record prior to creation and verification
of xml digital signature;

(e) authenticate xml documents which contain data as references and corresponding hashes, which is affected by the
use of hash algorithm, canonicalization, xml transformation and public key algorithm.

9. Creation of xml digital signature.—(1) To sign an electronic record or any other item of information, the signatory
shall first constructs reference elements, xmi digital signature element, signedinfo, keyinfo and signaturevalue.

(2) For the purpose of reference element generation, the signing software shall—

(a} Create rererence(s) clommwui(s) with roforence to tho itom of infarmatinn, yml transform element(s) (ODtiona,),
digest algorithms and digest value;

(b) optionally apply xml transform(s) to each referenced object in a sequential order;

(c) apply the hash function in the signatory's hardware or software to each reference elements, store the hash result
in the reference element; '

(d) ensure that if the object element is created, it shall not have a manifest element;

(e) ensure that exclusive canonicalization "without comments" has been mandatorily specified in addition to any
other transforms.

(3) For the purpose xml digital signature generation, the signing software shall—
(a) create signedinfo element with signaturemethod, canonicalisation method and reference(s);

(b) apply canonicalisation to signedinfo and calculate the hash value of canonicalised signedinfo using the hashing
algorithms implied by the signaturemethod,;

(c) ensure that,—
(i)  the signatory has seen all the contents of the document before signing;

(ii) the contents display requirements, in the case of automated signing process, is not required,

(111) 10 S1gn mullple issvuives together,

(a) each resource shall be rendered on the screen;
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(b) each referenced xml resource shall be rendered using xslt and the xslt shall be the last transform
done to render the resource on the screen;

(¢) each non xml resource shall be rendered using mimetype attribute mentioned in the object;

(d) generate the signature using the signature algorithm and the hash, the signatory's private key, and
the public key parameters (If applicable) and perform base64 encoding of the signature result and
use It to form signaturevalue;

(e) construct the signature element that Includes signedinfo, items of information, keyinfo with x509
certificate element and signaturevalue and the x509 certificate element shall carry the signatory's
x509 public key certificate.

(4) The contextual information like date and time, shall be then made part of the xml digital signature.
(5) The counter signatures or parallel signatures or both may also be applied to electronic record.
(6) The following information may also be a part of signature—

(a) the public key certiflcate(s) of the-licensed Certifying Authorities which used to verffy the authenticity of
the dlgital signature certiflcate Issued to the signatory;

(L) e avif slgned veruncate generated by the Controller used to verify the authentleity of the public key
certlflcate of the llcensed Certifying Authorities;

(c) the certificate revocation list(s) malntained by the licensed Certifylng Authorities and controller which Is
used check whether the digital signature certlficate has been revoked under section 38 the Act;

(d) enline certificate status protocol responder certificates and online certificate status protocol responses may
be used In lleu of certificate revocation list,

(7) To create long term valid xml digital signature—

(a) a timestamp shall be applied Initially to the signed document, where the Initial time stamp shall cover all
the electronic record and signature(s);

(b) a nested time stamp option shall be used to ensure signature validity past the time-stamping service
provider (tssp)'s key or algorithm expiry where as nesting of time stamps implies that a subsequent time
stamp shall be applied to the prior time stamp;

(c) signature(s) and time stamps may be embedded in the data Itself or stored separately as standalone.

10, Verification of xml digital signature.-—(1) The veriflcation of the xm| digital signature shall be accomplished by
signature validation, reference validation and certificate validation and an xml digital signature shall be treated valid
only if signature validation, reference validation and certificate validation as specified below are complied with,

(2) To accomplish signature validation—
(a) canonical form of signedinfo as produced during reference validation shall be used;
(b) canonical form of signaturemethod using the canoniealization method shall be obtained;

(€) the public key contained in the signatory's x509 certificate that is included in the xml digital signature, the
canonicalisied form of signedinfo signaturevalue, and canonicalisied form of signaturemethod shall be used
to verify the signature,

(3) To accomplish reference validation—
(a) canonicalise the signedinfo element based on the canonicalisation method in the signedinfo shall be used;
(b) for each reference in the signedinfo—

(1) If transformations were applied by the signatory, then the verifler software may de-reference the
uniform resource identifler (url) and execute transforms provided by the signatory In the reference
element;

(1) compute digest of referenced item using the digestmethod specified In its reference element;

(1) compare the computed digest value agalnst digestvalue in the signedinfo reference; if there is any
mismatch or validation falls;

(4) The Digltal Signature Certiflcate included In the xml digltal signature shall be verified in accordance with the
praviclone speeified in rule 6,

(5) To verify counter signature, the signature on electronic record flrst and signature on previous signature shall be
verifled serlally,
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(6) To verify parallel signature, signature on electronic record shall be verified independently.

(7) To verify long term signature, the initial timestamp and all subsequent time stamp applied on the each prior
timestamp shall be verified.

11. The xml digital signature standards.—The most important standards that shall be applicable for different activities
associated with xml digital signature functions are as under—

The Product Standard

RFC 3275 with the following constraint
o Manifest is not permitted inside Object,
o Keylnfo containing X509Certificate element is mandatory.

o The Reference Processing shall use the Exclusive

Canonicalization(without comments) in addition to other transforms,
XML Digital Signature Standard 5 For XML resource. XSLT shall be the last transform done to enable the
rendering of the documeni on screen.

o For rendering of document on the screen
o Each referenced XML resource shall be implemented using XSLT.

o Each non XML resource shall be implemented using Mime Typ€
attribute mentioned in the object.

* XML Namespace - RFC 3986
"Signature encoding UTF-8 RFC 3629

Sigﬂature Value Encoding Dasc64 RFC 4648

Reference element Digest—w—_‘_ SHA256 FIPS 180-4 i
Es’ig:ié{uf?f\—lgd}i?hm ~ |SHA256withRSA PKCS-1 Version 1.5 . g

o Exclusive (without comments), XML-EXC-CI14N, RFC 3741
> Canonical XML

Signature block Canonicalization 1, Canonical XML 1.0 (omits comments)

http:/Avinv. w2 org/TR/A001/PEC 2ml 014n 20010215

2. Canonical XML 1.1 (omits comments)

http://www.w3.0rg/2006/12/xml-c14nl1
Exclusive (without comments), XML-EXC-C14N, RFC 3741

Canonical XML -

1. Canonical XML 1.0 (omits corﬁmems)
http://www.w3.org/TR/2601/REC-xml-c14n-20010315
2. Canonical XML 1.1 (omits coinmenis)
http://www.w3.0rg/2006/12/xml-c14n1 |

XSLT-XSL Transforms (XSLT) Version 1.0. W3C
http://www.w3.0org/TR/1999/REC-xslt-19991116

XPath — RFC 3653

| Signature Type enveloped or enveloping or detached

Transform Algorithms

» Digital Signature Certificate (DER) X.SO-S;'VQ’ issued as per interoperability guidelines

AR T 1 FTAP, 8
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Public Key Algorithms

RSA PKCS-1 Version 1.5

ECC curve

NIST P-256, P-384, or P-521

Long Term Signature formats

1. XMLERS RFC 6283 and XAdES
2. XMLERS RFC 6283 and PAdES with XAdES

Time Stamp Token

As specified RFC 3161 in XML notation

12. The basic Syntax of xml digital signature and terms used in the rule shall be as follows, namely:-

| <Signature ID?>
<SignedInfo>
<CanonicalizationMethod/>
<SignatureMethod/>

(<Reference URI?>
(<Transforms>)?

<DigestMethod>
<DigestValue>
</Reference>+
</SignedInfo>
<SignatureValue>
(<KeyInfo>
(KeyName)
(KeyValue)
(RetrievalMethod)
(<X509Data>
(X509SKI)
(X509SubjectName)
(X509Certificate)
(X509CRL)

- (X509Digest)
</x509Data>)
</Keyinfo>)
(<Object ID?>)*

</Signature>
%,

.

Where "?" denotes zero or one occurrence; "+" denotes one or more occurrences; and "*" denotes zero or more

occurrences.”
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13. Digital Signature functions Standard.— The manner of digital signature creation and verification, in respect of
signature profile and signature format, shall also conform to the following guidelines issued by Controller, namely:-

(i) Interoperability Guidelines for Digital Signature Certificates issued under Information Technology Act;
(i) X.509 Certificate Policy for India PKI; )
(iii) Signature profiles;
(iv)  Online Certificate Status Protocol (OCSP) Service Guidelines for Certifying Authorities (CA);
(v) Time Stamping Services Guidelines for Certifying Authorities (CA).
: [F. No. 19/26/2015-CCA]
E TAPAN RAY, Addl. Secy.
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NOTIFICATION
New Delhi, the 25th August, 2015

G.S.R. 661(E).—In exercise of the powers conferred by clause (e) of sub-section (2) of Section 87 read with
Section 16 of the Information Technology Act, 2000 (21 of 2000), the Central Government hereby makes the following
rules to amend the Information Technology (Security Procedure) Rules, 2004.

1. (1) These rules may be called the Information Technology (Security Procedure) Amendment Rules, 2015.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Information Technology (Security Procedure) Rules, 2004,—

(a) inrule 2, for clause (e), the following clause shall be substituted, namely:—

"(e) words and expressions used in these rules and not defined but defined in the Act and the Digital signature (tna
entity) Rules, 2015 shall have the same meaning respectively assigned for them in the said Act and rules.";
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(b) in rule 4, for clause (f), the following clause shall be substituted, namely:—

"(f) that the standards referred to in rule 7 or rule 12 of the Digital Signature (End entity) Rules, 2015 have been
- complied with, in so far as they relate to the creation, storage and transmission of the digital signature; and".

[F. No. 19/26/2015-CCA]

TAPAN RAY, Add!. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part 11, and Section 3, Sub-section (i),
vide notification number G.S.R. 735(E), dated the 29th October, 2004.
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"(z=) = g argwfe & forg smaee F @ ridss wamofieoor vafy facor swre &
AT AYTRTAT YA AATIA Ta&fd AT Ay gramee T srdt # & B oy
Artests fgial #§ ot aRadT Raers g srdt ag=na aearr aniadds R F aga g

3 aRad=T r arafas =7 & yArfracr gvgfi Reaor § arfas Gy s agr g9 Faas
ERUERCIECRE R EE 110 S

(%) [ 24 #, g (9) ¥ sia #, "Ag=s grr w3 Fro sl fee (didt) vaw.509 ssmofir
AT ¥ srare” aqe saeaig g s ;

(=) Faw 25 ¥, |@= (i) 7, " &, " g8 F ve=q "RaEs g St ggem anteds Rt F
A" a9 sq:erig e S ;

(@) Faw 31 7, Iufdgw (1) # @2 (ix) F vearq Rl g daeanfia B s ;
"(x) T g Wik % forg S 91 gE w509 yaTore= fifd s
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(xi) e grar ey et S avpr w2 o sirdftuardt = smfaets it &1 squrer
(xii) = gy st ageTa weara arifasts frarat st see
(xilly Frdaren grer sttt “aifr geamere sormoresr starcardTdr srfadts Rraiat” s s
(&) gt 4 4, |
(F) &7 & & Iuefid “wgegel g=a1 % adiv -~
(i) "ot gan” ardt ¥ vy qx e o & wnaw
(il) “amde stffardar = =nfE g wega B s et #r Ay B s

(@) w&u & ¥ gefid "ggs o fare F wa @ sl sfaftedt & e g fsfafie
TET ST, ST o=

(i) "weT geatr ySfR ot Mg ¥ aga £ st o f s ggfy faor
(#Frdroa) sz Fds grer sodt age garma arfads fgiar & sqa g
(ii) “sgerof e Tefid & snfrr -
(1) e o oredt & e 7 “gEmaA T ey @ ST
(2) “are aftariar et saf grer Seg Far oo et s f STo |
[, . 19/26/2015-4ttu]

fopoft : = Rt e F wor, sraraTon, wwr 0, |9 3, IwEs () # afigEar | aran R 789(:),

arfitE 17 saRgEs, 2000 grar siferg g o & sie saer adfdw daveer 4. aran . 783(),
arite 25 wegEy, 2011 g fFar ar ar

NOTIFICATION

New Delhi, the 25th August, 2015

G.S.R. 662(E).— In exercise of the powers conferréd by section 87 of the Information Technology Act, 2000

(21 of 2000), the Central Government hereby makes the following rules further to amend the Information Technology
(Certifying Authorities) Rules, 2000.

1. (1) These rules may be called the Information Technology (Certifying Authorities) Amendment Rules, 2015.
(2). They shall come into force on the date of their publication in the Official Gazette.

2. In the Information Technology (Certifying Authorities) Ruies, 2000,—

(@) in rule 6, in the table , under the heading "The Standard", for the entries "DSA and RSA", the entries " DSA ,
RSA and Curves NIST P-256, P-384, or P-521" shall be substituted;

(b) for rule 7, the following rule shall be substituted, hamely:—
“7.Digita! Signature Certificate Standard. -All Digital Signature Certificates and Certificate Revocation List

issued by the Certifying Authorities shall conform to Interoperability Guidelines for Digital Signature
Certificates issued by Controller under the Information Technology Act.";

(¢) inrule 23,—

(i) in clause (¢), after the word " Statement", the words "in accordance with the Identity Verification Guidelines
issued by the Controller” shall be inserted;
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(ii) afier clause(e), the following clause shall be inserted, namely:-

“(ea) subsequent to initial approval of Certification Practice Statement by the Controller during the
application for a licence, all the changes in the subscriber identity verification method or guidelines
employed for issuance of Digital Signature Certificate shall be in accordance with the Identity Verification
Guidelines issued by the Controller and the changes shall be incorporated in the Certification Practicz
Statement periodically and shall be approved by the Controller;”;

(d) in rule 24, in clause (f) , the words, brackets and letters “in accordance with the X.509 Certificate Policy for
India PKI(CP) issued by the Controller" shall be inserted at the end ;

(e) in rule 25, in clause (ii) , the words “in accordance with the Identity Verification Guidelines issued by the
Controller” shall be inserted at the end;

(f) in rule 31, in sub-rule (1) , after clause (ix), the following clauses shall be inserted namely:-
“(x) compliance to relevant X.509 Certificate Policy for India PKI issued by the Controller;

(xi) compliance to guidelines issued by the Controller for other services like Time Stamping and OCSP
service;

(xii) compliance to Identity Verification Guidelines isened hy the Controller;
(xiii) compliance to "Digital Signature Certificates Interoperability Guidelines" issued by the Controller.”;
(g) in SCHEDULE IV,—

(a) in Form A, under the sub-heading “Important Notice:”,—

(i) for the word “filled ” the word “signed” shall be substituted;

(ii) the words “Application form must be submitted in person.” shall be omitted;
(b) in Form B,

(i) for the entries under the sub-heading “Authentication of Identity and Proof of Residence”, the following
shall be substituted, namely:—

"The identity verification methods and proof of residence requirements shall be as per Certification
Practice Statement (CPS) of the CA and Identity Verification Guidelines issued by the Controller.”;

(ii) under the sub-heading “Important Notice:”,—
(1) for the word “filled ” the word “signed” shall be substituted;
(2) the words “Application form must be submitted in person.” shall be omitted.

[F No. 10/26/2015-CCA]
TAPAN RAY, Addl. Secy.
Note. : The principal rules were published in the Gazette of India, Extraordinary, Part II, and Section 3,

Sub-section (i), vide notification number G.S.R. 789(E), dated the 17th October, 2000 and last amended by
notification No. G.S.R. 783(E), dated the 25th October 2011.
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